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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW 

DELHI. 

(PRINCIPAL BENCH) 

O.A. No. 220 OF 2023 

 

In Ref:-Notice of Hearing in Suo Motu matter in re: news item 

published in The Indian Express, dated 14.3.2023 titled as 

“Ludhiana: Three workers dead, two critical as fire breaks out in 

Hosiery Factory”. 

 

Written Reply-cum-Written Statement to the Notice of Hearing in 

Suo Motu matter, on behalf of M/s Ganesh Trading Corporation, B-I-

1365, Ram Nagar, Civil Lines, Ludhiana. 
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6 Copy of treatment bill of Ashwani Kumar paid to DMC & 
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7 Copy of the Reply sent to ACL by Arun Kumar Mehra, 

Annexure-F 

8 Copy of Udyam Registration Certificate no.Udyam PB-12-
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PLACE: LUDHIANA 

DATED:- 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

NEW DELHI. 

(PRINCIPAL BENCH) 

O.A. No. 220 OF 2023 

 

In Ref:-Notice of Hearing in Suo Motu matter in re: 

new item published in The Indian Express, dated 

14.3.2023 titled as “Ludhiana: Three workers dead, 

two critical as fire breaks out in Hosiery Factory”.  

 

Written Reply-cum-Written Statement to the Notice of 

Hearing in Suo Motu matter, on behalf of M/s Ganesh 

Trading Corporation, B-I-1365, Ram Nagar, Civil 

Lines, Ludhiana.  

 

Respected Sir, 

 This written reply-cum-written statement of the 

proceedings initiated with regard to News item published in 

Indian Express dated 14.3.2023 titled “Ludhiana Three 

Workers dead, two critical as fire breaks out in Hosiery 
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Factory” in connection with Original Application No.220 of 

2023 is filed through Arun Kumar Mehra son of Sh.Faqir 

Chand Mehra is resident of House No.56, Country Homes 

West, Ayali Khurd, District Ludhiana, the partner of M/s 

Ganesh Trading Corporation, situated at B-I-1365, Ram Nagar, 

Civil Lines, Ludhiana. The answering respondent Arun Kumar 

Mehra is the partner of M/s Ganesh Trading Corporation along 

with Nitin Mehra, Vipan Kumar Mehra and Kunal Mehra. The 

other partners have authorized Arun Kumar Mehra to submit 

this reply before Hon’ble National Green Tribunal, New Delhi. 

As a matter of facts, the firm under  the name and style of M/s 

Ganesh Trading Corporation is doing the business of 

manufacturing the hosiery garments since 1974. The answering 

respondent along with his brother Vipan Kumar Mehra w as 

running this firm initially. When their sons namely Nitin 

Mehra son of Arun Kumar Mehra and Kunal Mehra son of 

Vipan Kumar Mehra got education and able to do the business, 

they also joined the said firm to earn the livelihood of the ir 

family, hence four partners of M/s Ganesh Trading 

Corporation are doing their business of manufacturing the 

hosiery garments sincerely, honestly and never untoward, un -

natural or natural incident took place in their factory premises. 

The answering respondent has also installed the equipments of 
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fire extinguishers i.e. cylinders and also made various 

arrangements to control the fire. However, on 14.3.2023, 

during the lunch break at about 1:15 PM suddenly fire break 

out in the factory premises of M/s Ganesh Trading Corporation 

due to the electric short circuit, then  Kunal Mehra son of 

Vipan Kumar Mehra and other co-workers/employees of M/s 

Ganesh Trading Corporation tried their best to douse the fire 

with fire extinguisher available in the factory premises of the 

answering respondent. However, due to smoke some 

employees/workers who were on the first and second floor of 

the factory premises were got suffocated due to smoke erupted 

due to sudden fire as the garments caught fire and heavy 

smoke erupted and employees/workers got suffocated, they felt 

un-conscious in the premises of the factory i.e. on the second 

floor. As a matter of fact, two employees namely Ravinder 

Kumar Chopra (since dead) and Inderjit Yadav (since dead) 

came out of the factory premises, they again gone back in the 

factory premises at the fire place of first floor to take their 

tiffin from there, but they also felt un-conscious inside the 

factory premises due to heavy smoke. Ravinder Kumar Chopra , 

Mohinder Singh and Inderjit Yadav were taken to the hospital 

when they were un-conscious, but they were declared dead by 

the doctors of the hospitals. Thereafter, the answering 
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respondent called the family members of Late Ravinder Kumar 

Chopra to compensate them. The answering respondent paid 

Rs.6 Lakhs in total to the legal heirs of late Ravinder Kumar 

Chopra (since dead). Ravinder Kumar Chopra was also 

registered employee with ESI, the legal heirs of Ravinder 

Kumar Chopra namely Gaurav Chopra sworn his respective 

affidavit duly attested before Executive Magistrate, Ludhiana 

which is reproduced as “That I am the son of Late S.Ravinder 

Kumar alias Ravinder Kumar Chopra (Aadhar Card No. 2105 

3441 3739) son of Sh.Tarsem Lal alias Tarsem Lal Chopra. My 

father Late Ravinder Kumar aged about 61 years old was 

working in M/s Ganesh Trading Corporation, situated at Ram  

Nagar, Civil Lines, Ludhiana. He was insured person under 

ESI Act vide Insurance No.2607621891 and having Aadhar 

Card No. 2105 3441 3739. My father Late Ravinder Kumar had 

met with an natural accident of fire took place in the factory 

M/s Ganesh Trading Corporation and received employment 

injury on 14.3.2023, thereafter he was got admitted in DMC & 

Hospital, Ludhiana by his employer to save his life, whole of 

the medical expenses and other treatment expenses were 

incurred by the factory management/owners o f M/s Ganesh 

Trading Corporation. My father unfortunately expired on 

14.3.2023 while he was under treatment. I have enquired all 
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the facts about the cause of fire which took place accidently in 

the factory M/s Ganesh Trading Corporation due to electrical 

short circuit in the said factory, fellow workers of my father 

had informed me about all these facts, I also arrived at the 

conclusion that the employer of my father as well as 

management, owners or any employee of the factory are not 

responsible from any angle with regard to taking place of 

sudden fire, the said fir in an “Act of God”, because it took 

place due to electric short circuit. My mother Smt.Neelam Rani 

wife of Ravinder Kumar alias Ravinder Kumar Chopra has 

already expired very long back. My sister namely Smt.Radha is 

already married with Sh.Sonu Sehgal. I am the only legal heir 

of my deceased father Ravinder Kumar and is entitled to 

receive the compensation and legal dues of my deceased 

father. I also came to know that the police has got registere d 

FIR No.0049 dated 14.3.2023, under section 304-A IPC with 

P.S. Division No.8, Ludhiana against owners/management of 

M/s Ganesh Trading Corporation, Ludhiana due to some 

misunderstanding, I undertake to suffer statement in their 

favour so that the aforesaid FIR would be cancelled/quashed 

as no offence is committed by the management/owners of M/s 

Ganesh Trading Corporation as they are not responsible for 

the death of my father as well as for others, because it 
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occurred due to act of God i.e. the fire took p lace in the 

factory of M/s Ganesh Trading Corporation due to short 

circuit. I received two separate cheques i.e. Cheque no.004623 

dated 30.3.2023 of Rs.4,00,000/- and another cheque 

no.004669 dated 26.4.2023 for Rs.2,00,000/ -, both cheques 

drawn on HDFC Bank, The Mall Ludhiana from the 

management of M/s Ganesh Trading Corporation, Ludhiana. I 

have received the total sum of Rs.6,00,000/ - (Rupees Six Lakhs 

Only) towards compensation, payable salary, bonus, amount of 

un-availed leaves, Gratuity including all o ther dues of my 

father; I undertake that I will not file any type of case either 

civil, criminal or for compensation or under any act as well as 

on behalf of my other family members against the management 

of M/s Ganesh Trading Corporation. Nothing is due o f any sort 

from the above said factory and its management. I hereby 

undertake to withdraw all the complaints and applications (if 

any) filed against the management as the same stands fully 

satisfied. I further undertake not to raise any dispute or 

complaint against the management. I also agree to appear 

before the court and other authorities including police to give 

statement, to sign documents, applications, affidavits and to do 

all necessary acts to the effect that all my claims against 

above said management M/s Ganesh Trading Corporation 
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stands fully satisfied and nothing is due against them and do 

not want to pursue the case against management M/s Ganesh 

Trading Corporation. I further undertake that I will also suffer 

statement before the Hon’ble National Green Tribunal, New 

Delhi for closing the proceedings initiated by Hon’ble 

National Green Tribunal, New Delhi against management M/s 

Ganesh Trading Corporation as I have received full and final 

compensation from the management. Even the management M/s 

Ganesh Trading Corporation is authorized to produce the copy 

of this affidavit before Hon’ble National Green Tribunal, New 

Delhi on my behalf as well as on behalf of my sister and other 

family members to close the proceedings before Hon’ble 

National Green Tribunal, New Delhi. I being legal heir of my 

deceased father/workman Ravinder Kumar, do hereby further 

undertake to indemnify the company M/s Ganesh Trading 

Corporation and its management for all/any claim whatsoever 

raised by any person claiming to be legal heir of workman i.e. 

my father Ravinder Kumar and shall compensate the 

company/managements from all such claims if any. The above 

said affidavit-cum-indemnity bond executed by me after 

undertaking the contents of the same and there is no undue 

influence or pressure of any kind upon me while executing this 

affidavit.” (Copy of Affidavit of Gaurav Chopra is annexure -
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B). One more employee namely Gulshan Kumar who was 

taking lunch on the second floor of M/s Ganesh Trading 

Corporation when the fire took place due to the short circuit of 

the electricity, he also felt un-conscious and he was taken to 

the hospital and he remained admitted in DMC & Hospital, 

Ludhiana for about 22 days and whole of the medical expenses 

and treatment expenses were incurred by the answering 

respondent i.e. M/s Ganesh Trading Corporation which is 

about Rs.2,93,634/- and incurred all the medicine expenses 

about Rs.1,56,000/- other than the hospital bill , copy of the 

final bill paid to DMC & Hospital, Ludhiana by the answering 

respondent with regard to the treatment of Gulshan Kumar is 

annexed herewith. It is also pertinent to mention here that 

Gulshan Kumar died when he was taken to his residence by his 

legal heirs. Thereafter, the answering respondent paid 

Rs.8,00,000/- to the legal heirs of Gulshan Kumar i.e. 

Rs.4,00,000/- to Kamlesh Kumari (widow), Rs.2,00,000/- to 

Naresh Kumar (son) and Rs.2,00,000/ - to Gagan Oberio (son). 

Regarding which affidavits were sworn by the legal heirs of 

Gulshan Kumar i.e. Kamlesh Kumari (widow), Naresh Kuma r 

(son) and Gagan Oberoi (Son) and the copies of the affidavits 

are annexed as Annexures-C, C1, C2 & C3. Two more 

employees namely Inderjit Yadav and Mohinder Singh also 
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died due to heavy smoke erupted out of the fire took place in 

the factory premises of the answering respondent and due to 

that they felt un-conscious. Inderjit Yadav and Mohinder Singh 

are also the registered employees with ESI. One employee 

namely Ashwani Kumar son of Karambir who is alive also got 

injured due to the fire took place due to the electric short 

circuit in the factory premises of the answering respondent. 

Ashwani Kumar also sworn an affidavit which is annexed 

herewith as Annexure-D and reproduced as “I joined M/s 

Ganesh Trading Corporation, Ram Nagar, Civil Lines, 

Ludhiana as worker on 13.3.2023. On my date of joining the 

factory on 13.3.2023 I was not having my aadhar card and 

bank passbook with me and my employer asked me to submit it 

on the subsequent day to get me registered under the ESI Act 

and I started my duty at 09.00 am. On 14.3.2023 during lunch 

break at about 01.15 pm suddenly fire broke out in the factory 

due to electric short circuit. The son of the employer and other 

co-workers to douse the f ire with the fire extinguishers 

available in the factory. Due to smoke I got suffocated and fell 

unconscious and later found myself admitted in the DMC 

Hospital, Ludhiana where I remained under treatment and was 

discharged on 20.3.2023. The expenses for al l medical 

treatment were borne by the management. Now I am feeling 
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well. The employer used to provide me with the food and 

medicines throughout. The management has given me a sum of 

Rs.2,50,000/- as ex-gratia compensation vide cheque 

no.004644 dated 10.4.2023 drawn on HDFC Bank, The Mall, 

Ludhiana. I have enquired about the cause of accident in the 

factory from the fellow workers and found the same to sudden 

and natural accident. After taking details from my family 

member I was allotted 2614561749 as Insurance number (ESI 

number). Nothing is due of any sort from the above said 

factory and its management. I hereby undertake to withdraw 

all the complaints and applications (if any) filed against the 

management as the same stands fully satisfied. I further 

undertake not to raise any dispute or complaint against the 

above management. I also agree to appear before the Court 

and other authorities including the police to give statements, 

to sign documents, applications, affidavit etc. and to do all 

necessary acts to the affect that all my claims against the 

above management stands fully satisfied  and nothing is due 

against them and do not want to pursue the case against the 

management. The above affidavit is executed by me after 

understanding the contents of the same and there is no undue 

influence or pressure of any kind upon me while executing this 

affidavit.’ The answering respondent also compensated to 
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Ashwani Kumar by paying an amount of Rs.2,50,000/ - and also 

paid treatment bill of Rs.94,000/- to DMC & Hospital, 

Ludhiana. The copy of the said treatment bill paid to the 

hospital is annexed herewith as Annexure-E. Even more help 

was given to Ashwani Kumar by paying an amount of 

Rs.30,000/-. So, the answering respondent took-care of his 

employees beyond his source of income and also paid 

compensation to the families of the deceased as well as to the 

injured by availing loans. As all the partners of M/s Ganesh 

Trading Corporation, are God fearing persons having complete 

faith in their culture and society. It is further pertinent to 

mention here that one letter was received from the Labour 

Department, Ludhiana bearing No.1121 dated 28.4.2023, the 

answering respondent also submitted his reply on 8.5.2023 to 

the Assistant Labour Commissioner, Circle-4, Gill Road, 

Ludhiana. The said reply is also reproduced as “To, The 

Assistant Labour Commissioner, Circle-4, Gill Road, 

Ludhiana. In Ref. Notice No.1121 dated 28.4.2023 of ALC-4, 

Ludhiana. Subject: Reply to the notice no.1121 dated 

28.4.2023 to clarify about one-time compensation paid to 

deceased and injured persons. Respected Sir, This is in 

reference to your aforementioned notice asking us to clarify if 

any One-Time Compensation was given to the deceased and 
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injured person who suffered injuries in the fire took place in 

our establishment on 14.3.2023. In this regard, it is 

respectfully submitted as under:- 

1. We are running a micro-scale partnership firm under the 

name & style of M/s Ganesh Trading Corporation having a net 

investment of all partners of about Rs.88 Lakhs comprised in 

335 sq. yards (approx.) on rented premises in the area of Ram 

Nagar, Civil Lines, Ludhiana. The firm is being run by the 

male partners of four independent families who earn their 

bread and butter from the above micro-scale establishment by 

employing about 16 persons.  

2. We make only garments and hosiery goods and no 

hazardous activities is being carried out in our establishment 

and no hazardous substance is being used. The activity of 

making garments and hosiery goods does not generate any 

trade effluent or fuel emissions.  

3 Our establishment is registered under the MSME vide 

Udhyam Number and is also registered under various labour 

legislations including the ESI Act, 1948, Punjab Labour 

Welfare Fund Act, 1965, etc. and has been contributing to the 

ESI Dues and Labour Welfare Fund towards its schemes.  

38



15 
 

4. On 14.3.2023, accidentally a fire took place in the 

establishment due to an electrical short circuit wherein some 

employees suffered employment injury aris ing out of and in the 

course of their employment.  

5. The management has taken all safety measures in its 

establishment and is not responsible from any angle with 

regard to taking the place of a sudden fire. The said fire 

incident was an “Act of God” because it took place due to an 

electric short circuit.  

6. The management has also taken adequate safeguards by 

providing fire extinguishers in the establishment and has 

personally take all efforts to douse the fire by using the fire 

extinguishers with the help of co-employees.  

7. There are two separate entry/exit gates of the establishment 

opening towards two opposite roads and also have two RCC -

built Staircase in our establishment for the safe movement of 

our employees.  

8. The injured were admitted in one of the best private 

hospitals in Ludhiana namely, Dayanand Medical College & 

Hospital, Ludhiana (DMCH) to save their lives and the entire 

medical expenses and other treatment expenses were incurred 
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by the management. An expense of Rs.4,50 Lakhs (approx.) 

was incurred towards the medical treatment of Mr.Gulshan 

Kumar and a sum of Rs.94,000/- (approx.) towards the medical 

expenses of Ashwani Kumar. Later it comes to our notice that 

while Mr.Gulshan Kumar was under treatment in DMC 

Hospital his family members took his discharge against 

medical advice (DAMA) on 4.4.2023 and took him to his 

residence where he expired at his home. The management has 

also paid a sum of Rs.40,000/- to Ashwani Kumar for his diet 

and medicines.  

9. All employees are covered under the Employees State 

Insurance Act, 1948 vide following insurance number(s) and 

have received/would receive the compensation and benefits 

under the said Act: 

 

S.N
o 

Employee Name 
ESI 

Insurance 
No. 

Age 
Rate of 

Pay 
(INR) 

1. 

Ravinder Chopra aka 
Ravinder Kumar S/o Sh. 
Tarsem Lal  

 

2607621891 61 years 16500/- 

2. 

Mohinder Singh S/o Sh. Telu 
Ram 

 

2607647957 71 years 15500/- 

3. 

Inderjeet Yadav aka Indraj it 
S/o Sh. Tapsi Ram 

 

2605556157 63 years 16000/- 

4. Gulshan aka Gulshan Kumar 2614561742 78 years 16000/- 
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S/o Sh. Hari Chand 

 

5.  

Ashwani Kumar S/o Sh. 
Karamvir 

 

2614561749 58 years 16000/- 

 

 

10. As per the provisions of the ESI Act, 1948 the 

family/dependents of the deceased employee are entitled 

to receive funeral expenses of Rs. 15000/ - along with the 

dependent pension from the ESI Corporation in the 

employment injury cases.  

11. Further, the family of deceased employees are also 

entitled to receive compensation of Rs.2,00,000/ - (Rupees 

Two Lakhs only) along with the funeral expenses of 

Rs.20,000/- each to the family of the deceased employee 

under the Punjab Labour Welfare Fund Act, 1965.  

12. The management is assisting the family/legal heirs of the 

deceased to file for compensation under the ESI Act and 

the Punjab Labour Welfare Fund schemes. Some cases are 

already settled by the respective departments and other 

cases are under the process of settlement.  

13. It is respectfully submitted that Section 17 of the NGT 

Act, 2010 specifically excludes the applicability of the 

said section to "workman". The term "workman" in turn is 

defined under Section 2(o) of the Act as having the same 
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meaning assigned to it in the Workmen's Compensation 

Act, 1923 (8 of 1923). It may be pertinent to mention here 

that the Workmen's Compensation Act, 1923 pursuant to 

an amendment is known as the Employee's Compensation 

Act, 1923, and the term "workman" has been substituted 

with "employee" by the Workmen's Compensation 

(Amendment) Act. That the workman, who unfortunately 

lost their lives in the incident, satisfies the definition of 

"employee" under the Employee's Compensation Act, 1923 

under Section 2(dd)(iii) read with clause (ii) of Schedule 

II and as such the provisions of Section 17 of the NGT 

would not be applicable to the present case.  

14. It is further submitted that as per Sections 53 and 61 of 

the ESI Act, 1948 the dependents or the employees 

(insured persons) who suffered employmen t injury defined 

under the ESI Act are entitled to receive 

compensations/benefits under the ESI Act and are barred 

to receive any compensation or damages or similar 

benefits under any other Act. The extracts of the above 

sections are reproduced as under:  

 

Section 53. Bar against receiving or recovery of 

compensation or damages under any other law. —An 
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insured person or his dependents shall not be entitled to 

receive or recover, whether from the employer of the 

insured person or from any other person, any 

compensation or damages under the Workmen’s 

Compensation Act, 1923 (8 of 1923), or any other law for 

the time being in force or otherwise, in respect of an 

employment injury sustained by the insured person as an 

employee under this Act.  

Section 61. Bar of benefits under other enactments . — 

When a person is entitled to any of the benefits provided 

by this Act, he shall not be entitled to receive any similar 

benefit admissible under the provisions of any other 

enactment.  

 

Section 2(8). ‘Employment injury’ is defined as 

follows: 

 

“employment injury” means a personal injury to an 

employee caused by accident or an occupational disease 

arising out of and in the course of his employment, being 

an insurable employment, whether the accident occurs or 

the occupational disease is contracted within or  outside 

the territorial limits of India.  

 

15. In the light of foregoing submissions, the employees 

and/or their dependents are entitled to receive the 
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compensation and benefits under the ESI Act and the 

Punjab LWF Act only and are not entitled to receive any 

other compensations under any other law.  

 

However, the management being God fearing persons 

approached the family members of the deceased/injured 

employees and extended the financial help out of 

humanity and paid One Time Compensation/settlement to 

their entire satisfaction in full and final as per the 

following detail: 

 

S.No 
Employee 

Name 

One-Time 

Compensation/ 

Settlement 

Paid to 
Mode of 

Payment 

1. Ravinder 

Chopra 

aka 

Ravinder 

Kumar S/o 

Sh. 

Tarsem Lal 

(deceased)  

 

Rs. 6,00,000/-  

Gaurav Chopra S/o 

Sh. Ravinder Chopra  

Vide two 

separate 

cheques, i.e.,  

cheque No. 

004623 dated 

30.03.2023 of  

Rs. 4,00,000/-  

and another 

cheque No. 

004669 dated 

26.04.2023 of  

Rs. 2,00,000/-  

both cheques 

drawn on HDFC 

Bank, The Mall,  

Ludhiana.  

2. Gulshan 

aka 

Gulshan 

Kumar S/o 

Sh. Hari  

Chand 

(deceased)  

 

Rs. 8,00,000/-  

1. Kamlesh Kumari 
W/o Sh. Gulshan 
Kumar paid Rs. 
4,00,000/- 

2. Gagan Oberoi S/o 
Sh. Gulshan 
Kumar paid Rs. 
2,00,000/-  

3. Naresh Kumar 
S/o Sh. Gulshan 
Kumar  

Cheque no. 

004665 dated 

24/04/2023 

 

 

Cheque no. 

004662 dated 
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paid Rs. 

2,00,000/- 

 

Remarks :  

Management 

incurred a sum of 

Rs. 4.50 Lakhs  

(approx) towards his 

medical expenses 

but his family took 

his discharge 

against medical 

advice [DAMA].  

 

24/04/2023 

 

 

 

Cheque no. 

004664 dated 

24/04/2023 

 

 

Al l cheques 

drawn on HDFC 

Bank, The Mall,  

Ludhiana.  

 

 

3.  Ashwani 

Kumar S/o 

Sh. 

Karamvir 

( injured)  

 

Rs. 2,50,000/-  

Sh. Ashwani Kumar 

(now f it)  

 

Remarks :  

Management 

incurred a sum of 

Rs. 94,000/-  

(approx.) towards 

his medical 

expenses and paid a 

sum of Rs. 30,000/-  

towards his diet and 

medicines.  

Cheque No. 

004644 dated 

10.04.2023 

drawn on HDFC 

Bank, The Mall,  

Ludhiana. 

 

4. Mohinder 

Singh S/o 

Sh. Telu 

Ram 

(deceased)  

 

We are contact ing the family members and requesting 

them to accept the One-Time sett lement/Compensat ion.  

However, they have not turn-up to date despite repeated 

cal ls and reminders.  

5. Inderjeet 

Yadav S/o 

Sh. Tapsi 

Ram 

(deceased)  

 

Photocopies of cheques along with the Aadhar cards of 

all family members of the deceased/injured are attached for 

your record, please. 
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We hope that you will find the above submissions in 

order. 

Thanking you. 

  

Yours sincerely  

Copies Encl: 

1. Copies of cheques issued to the legal heirs/injured. 

2. Aadhar cards of legal heirs/employees  

3. Copies of e-pehchan card (Insurance under ESI Act) 

4. DAMA report of Gulshan Kumar 

5. Discharge report of Ashwani Kumar 

 
 

The same is annexed herewith as Annexure-F. M/s 

Ganesh Trading Corporation is a small unit which is also 

registered with MSME and regarding with Udyam 

Registration certificate bearing no.Udyam PB-12-0013055 

issued and the same is also annexed herewith as Annexure-

G. The Income Tax Returns (ITRs) of the firm M/s Ganesh 

Trading Corporation for the assessment years 2021-2022 and 

2022-2023 are also annexed herewith as Annexures-H & I 

which also show that the unit of the answering respondent 

under the name and style of M/s Ganesh Trading 

Corporation is a very small unit. By working very hard in 

the said factory the answering respondent and the other 

partners are feeding their about 11 family members and 

about 16 employees. Hence, it is clarified that in the smal l 

unit the answering respondent’s family and 16 employees 
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are surviving and earning their livelihood instead of the fact 

that income is very meagre and there is no any surplus 

money with the answering respondent. It is also pertinent to 

mention here that the unit of the answering respondent under 

the name and style of M/s Ganesh Trading Corporation is a 

dry unit in which no printing is used, no dyeing is done, it is 

only a small unit for manufacturing the garments i.e. 

stitching the garments, preparing the garments, so this unit 

does not fall under the Punjab Pollution Control Board and 

Central Pollution Control Board, so section 17 of NGT Act 

is not applicable with regard to the unit M/s Ganesh Trading 

Corporation of the answering respondent. Moreover, the 

employees are registered under ESI. The unit of the 

answering respondent is also registered under the Municipal 

Corporation, Ludhiana regarding which property tax return 

assessment report of the year 2021-2022 and 2022-2023 are 

annexed herewith as Annexure-J. M/s Ganesh Trading 

Corporation of the answering respondent is also registered 

under ESI and the said documents are annexed herewith as 

Annexure-K & L. The aforesaid facts are true and correct 

as per the best knowledge of the answering respondent.  

Nothing is concealed from this Hon’ble Tribunal. All the 
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documents annexed herewith are true and correct duly 

signed by the answering respondent.  

Hence, it may kindly be taken into consideration and 

proceedings initiated before the Tribunal may kindly be  

closed and the case file may kindly be consigned to the 

record room.  

      Submitted by 

 

Arun Kumar Mehra, Partner M/s 

Ganesh Trading Corporation, B-I-

1365, Ram Nagar, Civil Lines, 

Ludhiana. 

 

Mob. No.93560-44919 

 

THROUGH COUNSEL 

 

 

BIKRAM SINGH SIDHU, 

        ADVOCATE & ASSOCIATES 

 

Place: Ludhiana 

 

Dated:- 
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E-Stamp Certificate No. IN-PB93193372070078V, dated 25.04.2023 

AFFIDAVIT 

I, GAURAV CHOPRA aged about 34 years and son of 

Late Sh. Ravinder Kumar alias Ravinder Chopra S/o Sh. 

Tarsem Lal alias Sh. Tarsem Lal Chopra, presently residing 

at 8-34/683, Street No. 5, Chander Nagar, Ludhiana 

·(Aadhar Card No. 5571 9359 7915), (Mobile No. 

9781184707) do hereby solemnly affirm and declare as 

under: 

1. That I am the son of Late Sh. Ravinder Kumar alias 

Ravinder Chopra (Aadhar Card No. 2105 3441 3739) 

son of Sh. Tarsem Lal alias Sh. Tarsem Lal Chopra. 

2. That my father Late Sh. Ravinder Kumar aged about 61 

years old was working in M/s Ganesh Trading 

Corporation, situated at Ram Nagar, Civil Lines, 

Ludhiana . He was insured person under ESI Act vide 

Insurance No. 2607621891 and having Aadhar Card 

No. 2105 3441 3739. 

3. That my father Late Ravinder Kumar had met with an 

natural accident of fire took place in the factory M/s 

Ganesh Trading Corporation and received employment 

injury on 14.3.2023, thereafter he was got admitted in 

DMC & Hospital, Ludhiana by his employer to save his 

life, whole of the medical expenses and other treatment 

expenses wer incurred by the factory 
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M. 

I 
hi, 

l 

management/owners of M/s Ganesh Trading 
Corporation. My father unfortunately expired on 
14.03.2023 while he was under treatment. 

4. That I have enquired all the facts about the cause of 

fire which took place accidently in the factory M/s 

Ganesh Trading Corporation due to electrical short 

circuit in the said factory, fellow workers of my father 

had informed me about all these facts, I also arrived at 
the conclusion that the employer of my father as well 

as management, owners or any employee of the 

factory are not responsible from any angle with regard 

to taking place of sudden fire, the said fire is an "Act of 

God, because it took place due to electric short circuit. 

5. That my mother Smt. Neelam Rani wife of Sh. Ravinder 

Kumar alias Ravinder Chopra has already expired very 

long back. My sister namely Smt. Radha is already 

married with Sh. Sonu Sehgal. I am the only legal heir 

of my deceased father Ravinder Kumar and is entitled 

to receive the compensation and legal dues of my 

deceased father. 

6. That I also came to know that the police has got 

registered FIR No.0049 dated 14.3.2023, under 

sections 304-A IPC with P.S. Division No.8, Ludhiana 

against owners/management of M/s Ganesh Trading 

Corporation, Ludhiana due to some misunderstanding, I 

undertake to suffeu a:ment in their favour so that 
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the aforesaid FIR would be cancelled/quashed as no 

offence is committed by the management/owners of 

M/s Ganesh Trading Corporation as they are not 

responsible for the death of my father as well as for 

others, because it occurred due to act of God i.e. the 
fire took place in the factory of M/s Ganesh Trading 

Corporation due to short circuit. 

7. That I have received two separate cheques, i.e., 
cheque No. 004623 dated 30.03.2023 for Rs. 
4,00,000/- and another cheque No. 004669 dated 
26.04.2023 for Rs. 2,00,000/- both cheques drawn on 
HDFC Bank, The Mall, Ludhiana from the management 
of M/s Ganesh Trading Corporation, Ludhiana. I have 
received a total sum of Rs. 6,00,000/- (Rupees Six 
Lakhs Only) towards compensation, payable salary, 
bonus, amount of unavailed leaves, Gratuity including 

all other dues of my father; I undertake that I will not 
file any type of case either civil, criminal or for 

compensation or under any act as well as on behalf of 
my other family members against the management of 

M/s Ganesh Trading Corporation. 

8. That nothing is due of any sort from the above said 

factory and its management. I hereby undertake to 
withdraw all the complaints and applications (if any) 

filed against the management as the same stands fully 

satisfied. I further undertake not to raise any dispute or 
complaint against the management. I also agree to 
appear before the c ur and other authorities including 
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police to give statement, to sign documents, 

applications, affidavits and to do all necessary acts to 
the effect that all my claims against above said 

management M/s Ganesh Trading Corporation stands 

fully satisfied and nothing is due against them and do 
not want to pursue the case against management M/s 

Ganesh Trading Corporation. I further undertake that I 
will also suffer statement before the Hon'ble National 
Green Tribunal, New Delhi for closing the proceedings 

initiated by Hon'ble National Green Tribunal, New Delhi 
against management M/s Ganesh Trading Corporation 

as I have received full and final compensation from the 
management. Even the management M/s Ganesh 
Trading Corporation is authorized to produce the copy 
of this affidavit before Hon'ble National Green Tribunal, 
New Delhi on my behalf as well as on behalf of my 
sister and other family members to close the 

proceedings before Hon'ble National Green Tribunal, 

New Delhi. 

9. That I being legal heir of my deceased father/workman 

Ravinder Kumar do hereby further undertake to 

indemnify the company M/s Ganesh Trading 

Corporation and its management from all/any claim 

whatsoever raised by any person claiming to be legal 

heir of workman i.e., my father Ravinder Kumar and 

shall compensate the company/managements from all 

such claims if any. 
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/ 
10. That the above affidavit-cum-indemnity bond executed 

by me after understanding the contents of the same 
and there is no undue influence or pressure of any kind 
upon me while executing this affidavit. 

Verification: 

It is hereby verified that the contents of my affidavit 
are true and correct to the best of my knowledge and belief 

and nothing relevant has been concealed therefrom. Verified 
at Ludhiana on this 26th day of April, 2023. 

Sing~ 
~~ -J 

Dep / . t 
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Entry Date 

ID Number 

S~mp Paper Number 

Applicant Name 

Father/Husband Name 

Address 

Identity Type 

Identification No. 

Affidavit Type 

Affidavit Attestation '" 
26/04/2023 

RVN48227449 

RD0004178305 

GAURAV CHOPRA 

RAVINDER KUMAR 

CHANDER NAGAR,TEHSIUSUBTEHSIL LUDHIANA 
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB 

ADVOCATE 

GURSHARAN SINGH 

The above person appeared and deposed before me I 1 r . . . ·' 
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E-Stamp Certificate No. l \J- f B 9 l..~3ti, Ooo S7~sfV dated '-'-1-o t, - ~ :la 

AFFIDAVIT 

I, KAMLESH KUMAR! (aged about 71 years) wife of Late 
Gulshan Kumar son of Hari Ch~nd, Resi9ent of House 

No. 707, Chhouni Mohall a, Central Post Office, Ludhiana-
1 ' 

141008; (Aadhar Card No. 7663 6911 0434), do hereby 
solemnly affirm and declare as under: 

1. That I am the legally wedded wife of Late Sh. Gulshan 
Kumar (Aadhar Card No.8847 8232 0469) son of Sh. 
Hari Chand . 

2. That my husband Late Gulshan Kumar aged about 78 
years old son of Sh. Hari Chand joined M/s Ganesh 
Trading Corporation, situated at Ram Nagar, Civil Lines, 
Ludhiana as worker on 13.03.2023. He was enrolled as 
insured person under ESI Act vide Insurance 
No.2614561742 and having Aadhar Card No. 8847 
8232 0469. 

3. That my husband Late GL,1lshan Kumar had met with an 

natural accident of fire took place in the factory M/s 
Ganesh Trading Corporation and received employment 

injury on 14.3.2023, thereafter he was got admitted in 

DMC & Hospital, Ludhiana by his employer to save his 

life, whole of the medical expenses and other treatment 

expenses were incurred by the factory 

management/owners of M/s Ganesh Trading 
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Corporation, after treatment my husband Late Gulshan 

Kumar was discharged on 04.04.2023, thereafter he 

expired on 04.04.2023 at my house. 

4. That I have enquired all the facts about the cause of 

fire which took place accidently in the factory M/s 

Ganesh Trading Corporation due to electrical short 

circuit in the said factory, fellow workers of my 

husband had informed me about all these facts, I also 

arrived at the conclusion that the employer of my 

husband as well as management, owners or any 
employee of the factory are not responsible from any 
angle with regard to taking place of sudden fire, the 

said fire is an "Act of God, because it took place due to 
electric short circuit. 

5. That I am one of the legal heirs of my deceased 
husband Gulshan Kumar, whereas, my sons Gagan 
Oberoi and Naresh Kumar are also legal heirs of my 
late husband Gulshan Kumar, they also sworn their 
separate affidavits in that regard. I have also one 
daughter namely Smt. Preeti who is already married 
with Sh. Chanderpal. 

6. That I also came to know that the police has got 
registered FIR No.0049 dated 14.3.2023, under 

sections 304-A IPC with P.S. Division No.8, Ludhiana 

against owners/management of M/s Ganesh Trading 

Corporation, Ludhiana due to some misunderstanding, I 

undertake to suffer statement in their favour so that 
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the aforesaid FIR would be cancelled/quashed as no 

offence is committed by the management/owners of 

M/s Ganesh Trading Corporation as they are not 

responsible for the death of my husband as well as for 

others, because it occurred due to act of God i.e. the 
fire took place in the factory of M/s Ganesh Trading 

Corporation due to short circuit. 

7. That I have received an amount of Rs. 4,00,000/-

(Rupees Four Lakhs Only) vide Cheque no. 004665 

dated 24/04/2023 drawn on HDFC Bank Ltd., The Mall, 
Ludhiana from the management of M/s Ganesh Trading 
Corporation towards compensation, his payable salary, 
gratuity and other dues; I also received this amount on 
behalf of my daughter Preeti wife of Sh. Chanderpal, so 
my daughter will not claim any compensation or 
amount from the management of M/s Ganesh Trading 
Corporation. I undertake that I will not file any type of 
case either civil, criminal or for compensation or under 
any act as well as on behalf of my all children against 
the management of M/s Ganesh Trading Corporation. 

8. That nothing is due of any sort from the above said 
factory and its management. I hereby undertake to 
withdraw all the complaints and applications (if any) 

filed against the management as the same stands fully 

satisfied. I further undertake not to raise any dispute or 

complaint against the management. I also agree to 
appear before the court and other authorities including 
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police to give statement, to sign documents, 

applications, affidavits and to do all necessary acts to 

the effect that all my claims against above said 

management M/s Ganesh Trading Corporation stands 

fully satisfied and nothing is due against them and do 

not want to pursue the case against management M/s 

Ganesh Trading Corporation. I further undertake that I 

will also suffer statement before the Hbn'ble National 

Green Tribunal, New Delhi for closing the proceedings 

initiated by Hon'ble National Green Tribunal, New Delhi 
against management M/s Ganesh Trading Corporation 

as I have received full and final compensation from the 
management. Even the management M/s Ganesh 
Trading Corporation is authorized to produce the copy 
of this affidavit before Hon'ble National Green Tribunal, 
New Delhi on my behalf as well as on behalf of my 
daughter and other family members to close the 
proceedings before Hon'ble National Green Tribunal, 

New Delhi. 

9. That I on behalf of all legal heirs of my deceased 
husband/workman Gulshan Kumar do hereby further 
undertake to indemnify the company M/s Ganesh 
Trading Corporation and its management from all/any 
claim whatsoever raised by any person claiming to be 
legal heir of workman i.e. my husband Gulshan Kumar 
and shall compensate the company/managements from 

all such claims if any. 
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lO. That the above affidavit-cum-indemnity bond executed 

by me after understanding the contents of the same 
and there is no undue influence or pressure of any kind 
upon me while executing this affidavit. 

ryv, Yln-i °l__ I 

Deponent 
Verification: 

It is hereby verified that the contents of my affidavit 
are true and correct to the best of my knowledge and belief 
and nothing relevant has been concealed therefrom. Verified 

at Ludhiana on this 24th day of April, 2023. 

-~ ,,111 Sinsli 
~u Deponent . > r~\ 1fl71J 
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Entry Date 

ID Number 

Stamp Paper Number 

Applicant Name 

Father/Husband Name 

Address 

Identity Type 

ldentiflcatlon No. 

Affidavit Type 

Affidavit Attestation 

24/04/2023 

RVN48160793 

RD0004170980 

KAMLESH KUMARI 

GULSHAN KUMAR 

CHHOUN! MOHALLA, TEHSIUSUBTEHSIL LUDHIANA 
CENTRAL,DISTRICT LUDHIANA.STATE PUNJAB 

ADHAAR 

766369110434 

The above person appeared and deposed before me 

., . , 
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E-Stamp Certificate No. IN-P8<f 2-lt 33 0 I g 7lt38,8V, dated '.l-~ _,, - '-5 

AFFIDAVIT 

I, NARESH KUMAR (aged about 51 years) son of Late 

Gulshan Kumar son of Hari Chand, resident of House 

No. 707, Chhawni Mohalla, Bagg a Kalan, Central Post Office, 

Ludhiana-141008; (Aadhar Card No.2229 0130 3062), do 

hereby solemnly affirm and declare as under: 

1. That I am the son of Late Sh. Gulshan Kumar (Aadhar 

Card No.8847 8232 0469) son of Sh. Hari Chand. 

2. That my father Late Gulshan Kumar aged about 78 

years old son of Hari Chand joined M/s Ganesh Trading 

Corporation, situated at Ram Nagar, Civil Lines, 

Ludhiana as worker on 13.03.2023. He was enrolled as 

insured person under ESI Act vide Insurance 

No.2614561742 and having Aadhar Card No. 8847 
8232 0469. 

3. That my father Late Gulshan Kumar had met with an 

natural accident of fire took place in the factory M/s 

Ganesh Trading Corporation and received employment 

injury on 14.3.2023, thereafter he was got admitted in 

DMC & Hospital, Ludhiana by his employer to save his 

life, whole of the medical expenses and other treatment 
expenses were incurred by the factory 
management/owners of M/s Ganesh Trading 

Corporation, after treatment my father Late Gulshan 
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Kumar was discharged on 04.04.2023, thereafter he 

expired on 04.04.2023 at the house. 

4. That I have enquired all the facts about the cause of 

fire which took place accidently in the factory M/s 

Ganesh Trading Corporation due to electrical short 

circuit in the said factory, fellow workers of my father 

had informed me about all these facts, I also arrived at 

the conclusion that the employer of my father as well 

as management, owners or any employee of the 

factory are not responsible from any angle with regard 

to taking place of sudden fire, the said fire is an "Act of 
God, because it took place due to electric short circuit. 

5. That I am one of the legal heirs of my deceased father 
Gulshan Kumar. 

6. That I also came to know that the police has got 
registered FIR No.0049 dated 14.3.2023, under 
sections 304-A IPC with P.S. Division No.8, Ludhiana 
against owners/management of M/s Ganesh Trading 
Corporation, Ludhiana due to some misunderstanding, I 
undertake to suffer statement in their favour so that 
the aforesaid FIR would be cancelled/quashed as no 
offence is committed by the management/owners of 
M/s Ganesh Trading Corporation as they are not 
responsible for the death of my father as well as for 
others, because it occurred due to act of God i.e. the 
fire took place in the factory of M/s Ganesh Trading 
Corporation due to short circuit. 
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7. That I have received an amount of Rs. 2,00,000/-

(Rupees Two Lakhs Only) vide Cheque no. 004664 

dated 24/04/2023 drawn on HDFC Bank Ltd., The Mall, 

Ludhiana from the management of M/s Ganesh Trading 

Corporation towards compensation and gratuity; I 

undertake that I will not file any type of case either 

civil, criminal or for compensation or under any act as 

well as on behalf of my other family members against 

the management of M/s Ganesh Trading Corporation. 

8. That nothing is due of any sort from the above said 
factory and its management. I hereby undertake to 
withdraw all the complaints and applications (if any) 

filed against the management as the same stands fully 
satisfied. I further undertake not to raise any dispute or 
complaint against the management. I also agree to 
appear before the court and other authorities including 
police to give statement, to sign documents, 
applications, affidavits and to do all necessary acts to 
the effect that all my claims against above said 
management M/s Ganesh Trading Corporation stands 

fully satisfied and nothing is due against them and do 
not want to pursue the case against management M/s 

Ganesh Trading Corporation. I further undertake that I 

will also suffer statement before the Hon'ble National 
Green Tribunal, New Delhi for closing the proceedings 

initiated by Hon'ble National Green Tribunal, New Delhi 

against management M/s Ganesh Trading Corporation 

as I have received full and final compensation from the 

management. Even the management M/s Ganesh 
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Trading Corporation is authorized to produce the copy 

of this affidavit before Hon'ble National Green Tribunal I 
New Delhi on my behalf as well as on behalf of my 

mother, sister and other family members to close the 

proceedings before Hon'ble National Green Tribunal, 
New Delhi. 

9. That I being legal heir of my deceased father/workman 

Gulshan Kumar do hereby further undertake to 
indemnify the company M/s Ganesh Trading 

Corporation and its management from all/any claim 
whatsoever raised by any person claiming to be legal 
heir of workman i.e. my father Gulshan Kumar and 
shall compensate the company/managements from all 

such claims if any. 

10. That the above affidavit-cum-indemnity bond executed 
by me after understanding the contents of the same 
and there is no undue influence or pressure of any kind 

upon me while executing this affidavit. 

Verification: 

YcP1-·~ J< u ~oA..___ 
Deponent 

It is hereby verified that the contents of my affidavit 

are true and correct to the best of my knowledge and belief 

and nothing relevant has been concealed therefrom. Verified 

ttyJ at Ludhiana on this 24th day of April, 2023. 

~ U( C.C. ,u~ K 
Deponent 

-~\~\ i· 

1 
I 
! 
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Entry Date 

ID Number 

Stamp Paper Number 

Applicant Name 

Father/Husband Name 

Address 

Identity Type 

Identification No. 

Affidavit Type 

Affidavit Attestation 

24/04/2023 

RVN48166044 

RD0004170982 

NARESH KUMAR 

GULSHAN KUMAR 

;J~ 
•,''!" 
V 
\' 

/ '\ , J' , ,,-,;. 

CHHAWNI MOHALLA,TEHSIUSUBTEHSIL LUDHIANA 
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB 

ADVOCATE 

GURSHARAN SINGH 

The above person appeared and deposed before me 

, . 
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E-Stamp Certificate No. I N-fB tJ 2.~31-,t:t12, t.47'1 V dated ?..lr-o -).cJ..3 

AFFIDAVIT 

I, GAGAN OBEROI (aged about 42 years) son of Late 

Gulshan Kumar son of Sh. Hari Chand, resident of House 

No.350/39, Street No.2, Inder Nagar, Backside Malhi Palace, 

Ludhiana-141006, (Aadhar Card No.9958 090s 0778), do 

hereby solemnly affirm and declare as under: 

1. That I am the son of Late Sh. Gulshan Kumar (Aadhar 

Card No.8847 8232 0469) son of Sh. Hari Chand. 

2. That my father Late Gulshan Kumar aged about 78 

years old son of Hari Chand joined M/s Ganesh Trading 

Corporation, situated at Ram Nagar, Civil Lines, 
Ludhiana as worker on 13.03.2023. He was enrolled as 

insured person under ESI Act vide Insurance 
No.2614561742 and having Aadhar Card No. 8847 
8232 0469. 

3. That my father Late Gulshan Kumar had met with an 

natural accident of fire took place in the factory M/s 

Ganesh Trading Corporation and received employment 

injury on 14.3.2023, thereafter he was got admitted in 

DMC & Hospital, Ludhiana by his employer to save his 

life, whole of the medical expenses and other treatment 

expenses were incurred by the factory 

management/owners of M/s Ganesh Trading 

Corporation, after treatment my father Late Gulshan 
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Kumar was discharged on 04.04.2023, thereafter he 
expired on 04.04.2023 at the house. 

4. That I have enquired all the facts about the cause of 

fire which took place accidently in the factory M/s 

Ganesh Trading Corporation due to electrical short 

circuit in the said factory, fellow workers of my father 

had informed me about all these facts, I , also arrived at 
the conclusion that the employer of my father as well 
as management, owners or any employee of the 

factory are not responsible from any angle with regard 
to taking place of sudden fire, the said fire is an "Act of 

God, because it took place due to electric short circuit. 

5. That I am one of the legal heirs of my deceased father 
Gulshan Kumar. 

6. That I also came to know that the police has got 
registered FIR No.0049 dated 14.3.2023, under 
sections 304-A IPC with P.S. Division No.8, Ludhiana 
against owners/management of M/s Ganesh Trading 
Corporation, Ludhiana due to some misunderstanding, I 
undertake to suffer statement in their favour so that 
the aforesaid FIR would be cancelled/quashed as no 
offence is committed by the management/owners of 
M/s Ganesh Trading Corporation as they are not 
responsible for the death of my father as well as for 

others, because it occurred due to act of God i.e. the 

fire took place in the factory of M/s Ganesh Trading 
Corporation due to short circuit. 
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7. That I have received an amount of Rs. 2,00,000/-

(Rupees Two Lakhs Only) vide Cheque no. 004662 

dated 24.04.2023 drawn on HDFC Bank Ltd., The Mall, 

Ludhiana from the management of M/s Ganesh Trading 

Corporation towards compensation and gratuity; I 

undertake that I will not file any type of case either 

civil, criminal or for compensation or under any act as 

well as on behalf of my other family members against 

the management of M/s Ganesh Trading Corporation. 

8. That nothing is due of any sort from the above said 
factory and its management. I hereby undertake to 
withdraw all the complaints and applications (if any) 
filed against the management as the same stands fully 
satisfied . I further undertake not to raise any dispute or 
complaint against the management. I also agree to 
appear before the court and other authorities including 
police to give . statement, to sign documents, 
applications, affidavits and to do all necessary acts to 

the effect that all my claims against above said 
management M/s Ganesh Trading Corporation stands 
fully satisfied and nothing is due against them and do 
not want to pursue the case against management M/s 
Ganesh Trading Corporation. I further undertake that I 

will also suffer statement before the Hon'ble National 
Green Tribunal, New Delhi for closing the proceedings 
initiated by Hon'ble National Green Tribunal, New Delhi 

against management M/s Ganesh Trading Corporation 
as I have received full and final compensation from the 
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management. Even the management M/s Ganesh 

Trading Corporation is authorized to produce the copy 

of this affidavit before Hon'ble National Green Tribunal, 

New Delhi on my behalf as well as on behalf of my 

mother, sister and other family members to close the 

proceedings before Hon'ble National Green Tribunal, 

New Delhi. 

9. That I being legal heir of my deceased father/workman 

Gulshan Kumar do hereby further undertake to 

indemnify the company M/s Ganesh Trading 

Corporation and its management from all/any claim 
whatsoever raised by any person claiming to be legal 
heir of workman i.e. my father Gulshan Kumar and 
shall compensate the company/managements from all 

such claims if any. 

10. That the above affidavit-cum-indemnity bond executed 
by me after understanding the contents of the same 
and there is no undue influence or pressure of any kind 

upon me while executing this affidavit. 

\ I ~ v , 
Depone · t 

Verification: 
- It is hereby verified that the contents of my affidavit 

are true and correct to the best of my knowledge and belief 
and nothing relevant has been concealed therefrom. Verified 

_. 
1 

l. at Ludhiana on this 24th day of April, 2023. 

I 
Deponent 

~(;urs :, .n Sinefi, 

. I~ l r~v\ 
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ID Number 

Stamp Paper Number 

Applicant Name 
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Address 

Identity Type 

Identification No. 

Affidavit Type 

Affidavit Attestation 

24/04/2023 

RVN48165786 

RD0004170981 

GAGAN OBEROI 

GULSHAN KUMAR 

INDER NAGAR,TEHSIUSUBTEHSIL LUDHIANA 
EAST,DISTRICT LUDHIANA,STATE PUNJAB - --
ADVOCATE 1/.~' /u- ~. 
GURSHARAN SINGH .v 11 ~. 

I. ,?/ 'Wr{j i 
I ~:~!'( - i \, 

The above person appeared and deposed before me * fij 3/Jmh' .......... 'I 
I. "cth1a~~ 
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E-Stamp Certificate No. IN-PB88535365287786V dated 
10.04.2023 {01:21 P.M) . ' 

AFFIDAVIT 

I, ASHWANI KUMAR aged about 58 years son of Sh. Karambir, 
presently residing at Tehsil Phillaur, Darapur, Mehsurnpur, Distt. 
Jalandhar-144035 (Aadhar Card No. 7966 6643 9783) do hereby 
solemnly affirm and declare as under: 

1) That I joined M/s Ganesh Trading Corporation, Ram Nagar, Civil 
Lines, Ludhiana as worker on 13.03.2023. 

2) That on my date of joining the factory on 13.03.2023 I was not 
having my aadhar card and bank passbook with me and my employer 
asked me to submit it on the subsequent day to get me registered 
under the ESI Act and I started my duty at 09.00 am. 

3) That on 14.03.2023 during lunch break at about 01.15 pm 
suddenly fire broke out in the factory due to electric short circuit. 

4) That the son of the employer and other co-workers alongwith me 
tried to douse the fire with the fire extinguishers available in the 
factory. 

5) That due to smoke I got suffocated and fell unconscious and later 
found myself admitted in the DMC Hospital, Ludhiana where I remained 
under treatment and was discharged on 20.03.2023. The expenses for 
all medical treatment were borne by the management. 

6) That now I am feeling well. The employer used to provide me with 
the food and medicines throughout. The management has given me a 
sum of Rs. 2,50,000/- (Rupees Two Lakh fifty thousand only) as 
ex-gratia compensation vide cheque No. 004644 dated 10.04.2023 
drawn on HDFC Bank, The Mall, Ludhiana. 

7) That I have enquired about the cause of accident in the factory 
from the fellow workers and found the same to sudden and natural 
accident. 

8) That after taking details from my family member I was allotted 
2614561749 as Insurance number (ESI Number). 

9) That nothing is due of any sort from the above said factory and its 
management. I hereby undertake to withdraw all the complaints and 
applications (if any) filed against the management as the same stands 
fully satisfied. I further undertake not to raise any dispute or complaint 
against the above management. I also agree to appear before the Court 
and other authorities including the police to give statements, to sign 
documents, applications, affidavit etc. and to do all necessary acts to 
the affect that all my claims against the above management stands fully 

~~'~v--
Page 1 of2 
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satisfied and nothing is due against them and do not want to pursue the case against the management. 

10) That the above affidavit is executed by me after understanding 
the contents of the same and there is no undue influence or pressure of 
any kind upon me while executing this affidavit. 

~~~c/L 
Verification DEPONENT 

It is hereby verified that the contents of my above affidavit are 
true and correct to the best of my knowledge and nothing relevant has 
been concealed therefrom. 

Verified at Ludhiana 
On this -----

Vikram Sharm--a 
B A LLB. Advocate 

- ~ hiana 

DEPONENT I 
~wyt/ ~4-

q4i.>~ -J..:3 7)-tb 
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Affidavit Type 

10/04/2023 

RVN47704815 

Affidavit Attestation 

" RD0000870212 

ASHWANI KUMAR 

KARAMV\R 

LUDHIANA,TEHSIUSUBTEHSIL LUDHIANA 
WEST,DISTRICT LUDHIANA,STATE PUNJAB 

GOVT EMPLOYEE 

P/1681/2004 

The above person appeared and deposed before me 

I 
~ -- j 

~ istrate 

Ludhiana West 
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Ref. No. __________ 

Date: 08/05/2023 

  
  
To 

The Assistant Labour Commissioner 

Circle-4 

Gill Road, Ludhiana. 
  
In Ref. Notice No. 1121 dated 28.04.2023 of ALC-4, Ludhiana 

  
Subject:       Reply to the Notice No. 1121 dated 28.04.2023 to clarify about One-

Time Compensation paid to deceased and injured persons. 
  
Respected Sir, 
  
This is in reference to your aforementioned notice asking us to clarify if any One-Time 
Compensation was given to the deceased and injured person who suffered injuries in 
the fire that took place in our establishment on 14.03.2023. 
  
In this regard, it is respectfully submitted as under: 
 

1. We are running a micro-scale partnership firm under the name & style of M/s 
Ganesh Trading Corporation having a net investment of all 4 partners of about 
Rs. 88 lakhs comprised in 335 sq yds (approx.) on rented premises in the area of 
Ram Nagar, Civil Lines, Ludhiana. The firm is being run by the male partners of 
four independent families who earn their bread and butter from the above micro-
scale establishment by employing about 16 persons. 

 

2. We make only garments and hosiery goods and no hazardous activity is being 
carried out in our establishment and no hazardous substance is being used. The 
activity of making garments and hosiery goods does not generate any trade 
effluent or fuel emissions. 

 

3. Our establishment is registered under the MSME vide Udhyam number and is 
also registered under various labour legislations including the ESI Act, 1948, 
Punjab Labour Welfare Fund Act, 1965, etc., and has been contributing to the 
ESI Dues and labour welfare fund towards its schemes. 

 

4. On 14.03.2023, accidentally a fire took place in the establishment due to an 
electrical short circuit wherein some employees suffered employment injury 
arising out of and in the course of their employment. 

 

5. The management has taken all safety measures in its establishment and is not 
responsible from any angle with regard to taking the place of a sudden fire. The 
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said fire incident was an “Act of God" because it took place due to an electric 
short circuit. 

 

6. The management has also taken adequate safeguards by providing fire 
extinguishers in the establishment and has personally taken all efforts to douse 
the fire by using the fire extinguishers with the help of co-employees. 

 

7. There are two separate entry/exit gates of the establishment opening towards 
two opposite roads and also have two RCC-built Staircase in our establishment 
for the safe movement of our employees. 

 

8. The injured were admitted to one of the best private hospitals in Ludhiana 
namely, Dayanand Medical College & Hospital, Ludhiana (DMCH) to save their 
lives and the entire medical expenses and other treatment expenses were 
incurred by the management. An expense of Rs. 4.50 Lakhs (approx.) was 
incurred towards the medical treatment of Mr. Gulshan Kumar and a sum of Rs. 
94,000/- (approx.) towards the medical expenses of Ashwani Kumar. Later it 
comes to our notice that while Mr. Gulshan Kumar was under treatment in DMC 
hospital his family members took his ‘discharge against medical advice’ [DAMA] 
on 04.04.2023 and took him to his residence where he expired at his home.  The 
management has also paid a sum of Rs. 30,000/- to Ashwani Kumar for his diet 
and medicines. 

 

9. All employees are covered under the Employees State Insurance Act, 1948 vide 
following insurance number(s) and have received/would receive the 
compensation and benefits under the said Act: 
 

 

S.No Employee Name 
ESI Insurance 

No. 
Age 

Rate of 
Pay (INR) 

1. 
Ravinder Chopra aka Ravinder 
Kumar S/o Sh. Tarsem Lal 
 

2607621891 61 years 16500/- 

2. 
Mohinder Singh S/o Sh. Telu Ram 
 

2607647957 71 years 15500/- 

3. 
Inderjeet Yadav aka Indrajit S/o 
Sh. Tapsi Ram 
 

2605556157 63 years 16000/- 

4. 
Gulshan aka Gulshan Kumar S/o 
Sh. Hari Chand 
 

2614561742 78 years 16000/- 

5.  
Ashwani Kumar S/o Sh. Karamvir 
 

2614561749 58 years 16000/- 
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10. As per the provisions of the ESI Act, 1948 the family/dependents of the deceased 
employee are entitled to receive funeral expenses of Rs. 15000/- along with the 
dependent pension from the ESI Corporation in the employment injury cases. 

 

11. Further, the family of deceased employees are also entitled to receive 
compensation of Rs. 2,00,000/- (Rupees Two Lakhs only) along with the funeral 
expenses of Rs. 20,000/- each to the family of the deceased employe under the 
Punjab Labour Welfare Fund Act, 1965. 

 

12. The management is assisting the family/legal heirs of the deceased to file for 
compensation under the ESI Act and the Punjab Labour Welfare Fund schemes. 
Some cases are already settled by the respective departments and other cases 
are under the process of settlement. 

 

13. It is respectfully submitted that Section 17 of the NGT Act, 2010 specifically 
excludes the applicability of the said section to "workman". The term "workman" 
in turn is defined under Section 2(o) of the Act as having the same meaning 
assigned to it in the Workmen's Compensation Act, 1923 (8 of 1923). It may be 
pertinent to mention here that the Workmen's Compensation Act, 1923 pursuant 
to an amendment is known as the Employee's Compensation Act, 1923, and the 
term "workman" has been substituted with "employee" by the Workmen's 
Compensation (Amendment) Act. That the workman, who unfortunately lost their 
lives in the incident, satisfies the definition of "employee" under the Employee's 
Compensation Act, 1923 under Section 2(dd)(iii) read with clause (ii) of Schedule 
II and as such the provisions of Section 17 of the NGT would not be applicable to 
the present case. 

 

14. It is further submitted that as per Sections 53 and 61 of the ESI Act, 1948 the 
dependents or the employees (insured persons) who suffered employment injury 
defined under the ESI Act are entitled to receive compensations/benefits under 
the ESI Act and are barred to receive any compensation or damages or similar 
benefits under any other Act. The extracts of the above sections are reproduced 
as under: 

   
 

Section 53. Bar against receiving or recovery of compensation or 
damages under any other law. — 

  
An insured person or his dependents shall not be entitled to receive or 
recover, whether from the employer of the insured person or from any 
other person, any compensation or damages under the Workmen’s 
Compensation Act, 1923 (8 of 1923), or any other law for the time being in 
force or otherwise, in respect of an employment injury sustained by the 
insured person as an employee under this Act. 
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Section 61. Bar of benefits under other enactments. — 

  
When a person is entitled to any of the benefits provided by this Act, he 
shall not be entitled to receive any similar benefit admissible under the 
provisions of any other enactment. 

  
Section 2(8). ‘Employment injury’ is defined as follows: 

  
“employment injury” means a personal injury to an employee caused by 
accident or an occupational disease arising out of and in the course of his 
employment, being an insurable employment, whether the accident occurs 
or the occupational disease is contracted within or outside the territorial 
limits of India. 

  
15. In the light of foregoing submissions, the employees and/or their dependents are 

entitled to receive the compensation and benefits under the ESI Act and the 
Punjab LWF Act only and are not entitled to receive any other compensations 
under any other law.  
 

However, the management being God fearing person approached the 
family members of the deceased/injured employees and extended the financial 
help out of humanity and paid One Time Compensation/settlement to their entire 
satisfaction in full and final as per the following detail: 

 

S.No 
Employee 
Name 

One-Time 
Compensation/ 

Settlement 
Paid to Mode of Payment 

1. Ravinder 
Chopra aka 
Ravinder 
Kumar S/o 
Sh. Tarsem 
Lal 
(deceased) 

 
Rs. 6,00,000/-  

Gaurav Chopra S/o Sh. 
Ravinder Chopra 

Vide two separate 
cheques, i.e., cheque 
No. 004623 dated 
30.03.2023 of Rs. 
4,00,000/- and 
another cheque No. 
004669 dated 
26.04.2023 of Rs. 
2,00,000/- both 
cheques drawn on 
HDFC Bank, The 
Mall, Ludhiana. 

2. Gulshan aka 
Gulshan 
Kumar S/o 
Sh. Hari 
Chand 
(deceased) 

 
Rs. 8,00,000/- 

1. Kamlesh Kumari W/o 
Sh. Gulshan Kumar 
paid Rs. 4,00,000/- 

2. Gagan Oberoi S/o Sh. 
Gulshan Kumar paid 
Rs. 2,00,000/-  

3. Naresh Kumar S/o Sh. 

Cheque no. 004665 
dated 24/04/2023 
 
 
Cheque no. 004662 
dated 24/04/2023 
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Gulshan Kumar  
 

paid Rs. 2,00,000/- 

 

Remarks: Management 
incurred a sum of Rs. 4.50 
Lakhs (approx) towards 
his medical expenses but 
his family took his 
discharge against medical 
advice [DAMA]. 
 

 
 
Cheque no. 004664 
dated 24/04/2023 
 
 
All cheques drawn on 
HDFC Bank, The 
Mall, Ludhiana. 
 
 

3.  Ashwani 
Kumar S/o 
Sh. Karamvir 
(injured) 

 
Rs. 2,50,000/- 

Sh. Ashwani Kumar (now 
fit) 
 
Remarks: Management 
incurred a sum of Rs. 
94,000/- (approx.) towards 
his medical expenses and 
paid a sum of Rs. 30,000/- 
towards his diet and 
medicines.  

Cheque No. 004644 
dated 10.04.2023 
drawn on HDFC 
Bank, The Mall, 
Ludhiana. 
 

4. Mohinder 
Singh S/o 
Sh. Telu 
Ram 
(deceased) 

 
We are contacting the family members and requesting them to accept 
the One-Time settlement/Compensation. However, they have not turn-
up to date despite repeated calls and reminders.  

5. Inderjeet 
Yadav S/o 
Sh. Tapsi 
Ram 
(deceased) 

 

Photocopies of cheques along with the Aadhar cards of all family members of the 
deceased/injured are attached for your record, please. 

  
We hope that you will find the above submissions in order. 
  
Thanking you. 
  

Yours sincerely 

 
Copies Encl: 

1. Copies of cheques issued to the legal heirs/injured. 
2. Aadhar cards of legal heirs/employees  
3. Copies of e-pehchan card (Insurance under ESI Act) 
4. DAMA report of Gulshan Kumar 
5. Discharge report of Ashwani Kumar 
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INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT 
f Where the d t· , ata o the Return of Income in Form JTR- 1 (SAHAJJ, ITR-2, ITR-.,. ITR-4(SUGAM). ITR-5. ITR-6. ITR-7 

fi led and verified] 
(Please see Rule 12 of the lncomc:-tax Rules, 1962) Ji 

PAN AADFG5044K 

Name GANESH TRAD ING CORPORA TION 

Address RAM NAGAR , CIVIL LIN ES . - , - . LUDHI ANA. 26-Punjab. 9 1- lnd ia , 14 1001 

Status Firm Form Number 

Filedu/s 139( I) Return ti led on or befo re due date e-Fil ing Acknow ledgement Number 

Current Year business lnss. if any 

Total Income 

! Book Pro fit under MAT, where applicable 2 "0 

·"' M Adjusted Total Income under AMT. whe re applicable 3 

., Net tax payahk 4 E 
0 u 
£ ln ll:1-c ·, t and Fee Payab le 5 ., 
::0 
"' Tota l tax. int,rcst and F..:c payable 6 )( 

;!. 
Taxes Paid 7 

(- )Tax Payable /(-)Refu ndable ( 6-7) s 

.!!! 
Dividend Tax Payab le 9 

s 
4> !n tcr,:si Payab le 10 "'C 
)( 

"' I- Total Div idend Lax and interes t payab le 11 C: 
.2 s ,c, Taxes Paid 12 ., 
0 

( · )Tax Payabl c /(- \Re fundable ( 11-12) !3 

.'\ cc n:h:d l ncomc as per s..:c tion I I 5TD 14 

( Add irinnal Tax payable u/s I I 5TD 15 -... 
"'' I ntercst payable u/s I I 5TF I () ,, 
c 
0 u Additional Tax and interest payab le 17 £ 
-c, 
"' 

Tax and interes t paid 18 CJ u 

(-'·)T,1x Payable /(-)Re fundable: ( 17- 18) 19 

Assessment Year 

2021-22 

ITR-5 

9 18939 170120 122 

(-) 

0 

6.52.290 

0 

6,52 ,290 

2,03 ,5 14 

0 

2,03 ,5 14 

2.20,788 

17,270 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

in rn111eTax Re1urn,ub111i lledciL:c1ronica lly on 12-01 -20 22 13 :3 7:10 from IP address 10. 1.82 .1 2 1 and ve ri fi ed by ARUNKUMARM EHRA 
11 ,w ing PAN AJGPM9447C on 12-01 -2022 13 :37:09 using Paper ITR -verilication fo rm generated through mode 

Sys te m Gene rat.:d 

l·l:i rn,dc:1(.lR Cndt: 1 1·~~~~~,..·,~" r:r~~~li·1 W{~~:~r~:f ~t£~t1·~~t 
AA LJ FG5044K059 I 8939 170 120 I 22E7 AC I F95 1X' 15C7D2C3B3 I 24 D021 BEA I I RECX,,R.J9 

DO NOT SEND TH IS ACKNOWLEDGEIVIENT TO CPC, BENGALLIRLJ 
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SUNIL KAPOOR ADVOCATE 
l C9 - F , KITCHLU NAGAR 

LUDHIANA 

Phone(s) 

Emai l 

94 17270658 

VAKI LKAPOOR109@YAHOO . CO . IN 

PUNJAB 

Name 
Address 

M/S.GANESH TRADING CORPORATION 
RAM NAGAR 
CIVIL LINES 
LUDHIANA - 141001 
PUNJAB 

Status FIRM Asstt . Year: 2021 - 2022 
PAN/GIR AADFG5044K Year Ending: 31/03/2021 
Range/Ward Date of Incorporation: 20/ 12 / 1 974 
Due Date of Filing: 15/02/2022 Residential Status: RESIDENT 
GST NO 03AAD FG5044KlZM & Turnover 30190675 
Nature of Business: 0 402 8 - Manufacture of weari ng appare l 

~ Mobile 9356 0 44919 
f ' Date of Filing 12/01/2022 & Receipt No 918939170120122 

No Change during the previous year in the constitution of the firm 

Name o f the Bank IIFSC CODE !Address of the branch !Type Of A/Cl A/C No. 
HDFC BANK IHDFC00000341LUDHIANA I CURRENT 150200018625002 

Computation of Income I 
Income from Business/Professi on 

GANESH TRADING CORPORATION 

Net Profit as per Pro f i t & Loss A/C 
Add : Items Inadmissible/For Separate Cons i deration 

Depreciation Separately Considered 
Remuneration to Working Partners as per 
P&L A/C in terms o f Partnership Deed 
- VIPAN KUMAR MEHRA 360000 
- nitin mehra 
- ARON KUMAR MEHRA 
- KUNAL MEHRA 

180000 
360000 
180000 

Interest to Partner s as per P&L A/C 
in terms of Partnership Deed 
- VIPAN KUMAR MEHRA 
- nitin mehra 
- ARUN KUMAR MEHRA 
- KUNAL MEHRA 

Sub Total : 

257224 
40765 

275 105 
224174 

942705 

1080000 

797268 

Less : I tems Admissible/For Separate Consideration 

Depreciati on as Admissib l e 

Sub Tota l 

Les s : Amount of Permissibl e I nterest 
vide section 40(b) to Pa r tners 

942706 

652288 
2819973 

3472261 
( - ) 942706 

2529555 

(- ) 797268 

Book Profits 173 2287 
Page I of3 (GANESH TRADING CORPORATION -Asst. Yr.: 2021 -2022) 

652287 

IECS 
I Yes 
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Less · ll.rn '- t • · .'-'..!,ount of permissible remuneration 
0 working partners vide section 40(b) 

(- ) 1080000 

C 

9o % o f First 300000 270000 
6 0 % of Remaining 14 32287 = 859372 
Salary Allowable 1129372 
But Restricted to Actua l Salary= 1080000 

Business Income 652287 

Total Income 

Net Assessable Income of the Assessee is thus Rs. 652290 

Computation of Tax I 
Tax on total income of Rs 652290 at normal rates 
Add: Health & Education Cess@ 4 % 

Gross Tax Liability 

Less: TDS 
TAN Name 

MUMH03189E HDFC BANK LIMITED 
DELJ03403B GLOBE AUTOMOBILES 
JLDS03173C SIDHARTH KNITTING 

Balance Tax Payable 
Les s Advance Tax Paid 

PRIVATE LI 
WORKS 

Income TDS Sec . 
/Expense /TCS 

2550000 51000 194NF 
2159000 16193 206CL 
1500016 1125 206CR 

----------------------------------------------------------
Date Branch Code Challan Serial No Amount 
----------------------------------------------------------
15 /06/2020 
15/09/2 0 20 
15/12/202 0 
13/03/ 2 021 

0510308 
0510308 
0510308 
0510308 

45204 
82000 
96397 
64370 

30000 
55000 
250 00 
400 00 

--------------------------------- -------------------------
Less : Self- assessment tax paid on 03/01/2022 

(Branch Code : 0510308 Challan Serial No . 32391 

Refund Due 

Head 

NA 

652287 

195687 
7827 

203514 

( - ) 68318 

135196 
(- ) 150000 

( - ) 2470 

(-) 17270 

I , ARUN KUMAR MEHRA son/daughter of FAQUIR CHAND MEHRA holding PAN AJGPM9447C 
solemnl y declare that to the best of my knowledge and belief the information given in the return and schedules 
thereto is correct and complete and all the bank accounts being maintained by me have been detailed above and 
that the amount of total income and other particulars shown therein are truly stated and are in accordance 
with the provisions of the Income-tax Act,1961, in respect of income chargeable to income-tax for the previous 
year relevant to the assessment yr. 2021-2022 
Further certified that I have no foreign income & foreign assets other than specified in the ITR Forms and 
Computation above 
I have read and understand the contents and particulars o f the computation of income for the year under 
consideration . 

Date : 12/01/2022 
Place:LUDHIANA 

GANESH TRADING CORPORATION 

Sign Here 
PARTNER 

Allocation of Maximum Amount of Deductible Remuneration And Interest 
vide section 28(v)/ 40(b) of the Income Tax Act , 1961 Amongst Partner 
And Share of Profit Exempt u/s 10(2A) In the Hands of Partner 

----- --------------------------------- ----===-=====-====================== 
Name Prof i t Remuneration Interest Total Sha r e of 

Ratio Amount Taxable Amount Profi t 
Taxable u/s 28( v ) Taxable Exempt 
u/s 28(v) in the in the u /s 10 (2A) 

Page 2 of 3 (GANESH TRADING CORPORATION - Asst. Yr. : 2021-2022) 
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C 

============== 
VIPAN KUMAR MEHRA 
nitin mehra 
ARUN KUMAR MEHRA 
KUNAL ME HRA 

in the hands 
of partner 

hands of hands of in the 
Partner Partner hands of 

Partner 
==========----------------------- ----------------

35 360000 257224 617224 228300 
15 180000 40765 220765 97843 
35 360000 275105 6351 0 5 22 8300 
15 180000 224174 404174 97 8 43 

0 0 0 0 
=---==========================================================-=-- -----=-=== 
Total 100 % 1 080000 797268 187726 8 652287 
============================================================================ 

Page 3 of J \GANESH TRAD fN G CORPORATION - Asst. Yr. : 2021-2022) 
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Acknowled 
- - ~ ement Number:473668711060922 Date of filing:06-09-2022 

fWherethectataot!~DIAN l~COME TAX RETURN ACKNOWLEDGEMENT 
Return of Income in Form ITR-1 (SAHAJ). ITR-2. JTR-3. ITR-4(SUG.'-\M). ITR-5. ITR-6. ITR-7 

fil ed and verifi ed] 
(Please see Rule 12 of the Income-tax Rules. I 962) 

PAN AADFG5044K 

Name GANESH TRADING CORPORATION 

Address RAM NAGAR , CIVIL LIN ES. - . - . LUDHI ANA . 26-Punjab. 91-lndia . 141001 

Status Firm 

Filed u/s 139( I) Return filed on or before due date 

Current Year business loss. if any 

Total Income 
.!! 
j -o Book Prolit under MAT. where applicabl e 
)( .. . 
t- Adjusted Total Income un,kr AMT, where applicable 

i:r-~ et ta~x-pa·; ~ ~ - - -· 

0 u .S Interes t and Fee Payable 
tD 

: Total tax. intert:st and Fee payabk 

Taxes Paid 

(- ) Tax Payable /(-) Rcfundabk (6-7) 

Accreted Income as per section I I STD 
.; 
oi 
o Additional Tax payable 11/s I I STD a 
o11 Interest payable 11/s I I STE t 
0 

Additional Tax and interest payable .,, 
f! t Tax and interest paid 
u 
< 

(-,-) Tax Payabk /(-) Rdundabk ( 12-13) 

Form Number 

c-Filing Acknowledgement Num ber 

2 

3 

4 

5 

6 

8 

9 

10 

11 

12 

13 

I-+ 

Assessment Year 

2022-23 

ITR-5 

4 7 }(,68 71 I 060922 

0 

7.58.220 

0 

7,58 ,220 

2,36,565 

0 

2,36,565 

2.45,585 

(-) 9,020 

0 i 

0 ! 

0 

0 

0 

0 

, ~ t ome Tax Return submitted electronically on 06-09-2022 18:53: l 9 from IP address 49. 36.204.93 and verifi ed by ARUN KUMAR MEHRA 

~'.,l- ing PAN AJGPM9447C on 06-09-2022 18:53:19 using generated through mode 

System Generated 

BarcuddQR Code llll l ~lltl~~lll~~ll 111 
AA D FG50~-I K0547366X7 I I 0609220XBX I FE ICF7ED4A5 8 7C7-l9C D60C A 66A0-19EE6A 7 A 

DO NOT SEND THIS AC' h:NOWI. F.DG EMENT TO ere, BENGALURU 
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SUNIL KAPOOR ADVOCATE 
l0 9-F, KITCHLU NAGAR 

Phone(s) 

Email 

94 172 70 658 

VAKILKAPOOR109@YAHOO . CO .IN 
LUDHIANA 
PUNJAB 

Name 
Address 

M/S.GANESH TRADING CORPORATION 
RAM NAGAR 
CI VIL LINES 
LUDHIANA - 141001 
PUNJAB 

Status FIRM Asstt. Year: 2022 - 2023 
PAN/GIR AADFG5044K Year Ending: 31/03/2022 
Range/Ward Date of Incorporation : 20/12/1974 
Due Date of Filing: 31/10/2022 Residential Status : RESIDENT 
GST NO 03AADFG5 044K1ZM & Turnover 42728230 
Nature of Business: 0402 8 - Manufacture of weari ng appare l 
Mobile 9356044919 
Date of Filing 06/09/2022 & Receipt No 473 668711060922 

Change during the previous year in the constitution of the firm 

Name of the Banlt IIFSC CODE !Address of the branch !Type Of A/Cl A/C No. 
HDFC BANK IHDFC0 000034ILUDHIANA !CURRENT 150200018625002 

Computation of Income I 
Income from Business/Profession 

GANESH TRADING CORPORATION 

Net Pr ofit as per Profit & Loss A/C 
Add:I tems Inadmiss i ble/For Separate Consideration 

Deprec i at i o n Sepa r ately Considered 
Remun e ration to Worki ng Partners as per 
P&L A/C in t e r ms o f Partnership Deed 
- VIPAN KUMAR MEH RA 360000 

r- :-nitin mehra 
e,~ARUN KUMAR MEH RA 

-KUNAL MEHRA 

180000 
360000 
180000 

Interest t o Pa rt ners as per P&L A/C 
in terms of Pa rtne r ship Deed 
-VIPAN KUMAR MEH RA 
-nitin mehra 
-ARUN KUMAR MEH RA 
-KUNAL MEHRA 

216535 
109444 
248871 
317 167 

1354 376 

1080000 

892017 

758217 
3326393 

Su b To tal: 40 8461 0 
Les s:Items Admi ss ib l e /For Separate Consideration (- ) 1 354 375 

De pre ciation a s Admissibl e 

Sub Total 

Le ss: Amo unt o f Permissible I nterest 
v i de s ection 40(b ) to Partners 

1354375 

2 73 023 5 

(-) 892017 

Boo k Prof i t s 183 821 8 
Page I of4 (GANESH TRADfNG CORPORATION - Asst. Yr.: 2022-2023) 

758218 

IECS 
IYes 
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Le ss: Amount , of permissible remuneration 
to working partners vide section 40(b) 

(- ) 1080000 

90 % of First 300000 270000 
60 % of Remaining 15 382 18 = 922930 
Salary Allowable 1192930 
But Restricted to Actual Salary= 1080000 

Business Income 758218 

Total Income 

Net Assessable Income of the Assessee is thus Rs. 758220 

Computation of Tax I 
Ta x on total income of Rs 758220 at normal rates 
Add : Health & Education Cess@ 4 % 

Gross Tax Liabilit y 

~ess : TDS 
~rDS on Other than Salaries as per List Attached 

Balance Tax Payable 
Less Advance Tax Paid 

Date 

15/06/2021 
15/09/202 1 
14/12/2021 
14/03/2022 

Branch Code 

0510308 
0510080 
0510308 
05 10080 

Challan Serial No 

75787 
25572 
89568 
25196 

Amount 

2500 0 
50000 
55000 
50000 

65585 

----------------------------------------------------------

Refund Due 

I, ARUN KUMAR MEHRA son/daughter of FAQUIR CHAND MEHRA holding PAN AJGPM9447C 

( - ) 

758218 

227466 
9099 

236565 

65585 

170980 
(- ) 180000 

(-) 9020 

solemnly declare that t o the best of my knowledge and belief the informat ion given in the return and schedules 
thereto i s correct and complete and all the bank accounts being maintained by me have been detailed above and 
that the amount of total income and other particulars shown therein are truly stated and are in accordance 
with the provisio n s of the Income - tax Act,1961, in respect of income cha r geable to income-tax for t h e previous 
year relevant to the assessmen t yr. 2022-2023 

~ ther certified that I have no foreign income & foreign assets other than specified in the ITR Forms and 
Computation above 
I have read and understand the contents a nd partic ulars of the computation of income for the year under 
consideration_. 

Date: 06/09/2022 
Place:LUDHIANA 

Sign Here 
PARTNER 

Page 2 of4 (GANESH TRADING CORPORATION - Ass t. Yr.: 2022-2023) 
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GANESH TRADING CORPORATION 

Allocation of Maximum Amount of Deductible Remuneration And Interes t 
vide section 28(v)/ 40(b ) of the Income Tax Act , 1961 Amo ngst Partner 
And Share of Profit Exempt u/s 10(2A ) In the Hands of Partner 
======-------=============================================================== 
Name Profit Remuneration Interest Total Share of 

Ratio Amount Taxable Amount Pro fit 
Taxable u/s 28( v) Taxable Exempt 
u/s 28(v) in the i n the u/s 10(2A) 

in the hands hands of h ands of in the 
of partner Partner Partner hands of 

Partner 
--================================================--------------------------
VIPAN KUMAR MEHRA 35 
nitin mehra 15 
ARUN KUMAR MEHRA 35 
KUNAL MEHRA 15 

360000 
180000 
360000 
18000 0 

0 

216535 
109444 
248871 
317167 

0 

576535 
2 8 9444 
608871 
4 97167 

0 

265376 
113733 
265376 
113733 

0 
==-----------==----===-===========================-==============--- --------
Total 100 % 108 00 0 0 8 92017 1972 017 758218 
-=------------------------- ==-=========================--========-----------

Page 3 of 4 (GANESH TRAD! NG COKPORA! ION - ,\ sst. 'r r.: 2022 -2023) 
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